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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 
       Coram: 
 

Shri Ashok Basu, Chairperson 
Shri K.N. Sinha, Member 
Shri Bhanu Bhushan, Member 
Shri A.H. Jung, Member 

 
Petition No. 67/2003 

   (Suo motu) 
 
In the matter of 

 Bringing Generating Stations of Central Public Sector Undertakings (CPSUs) 
supplying power to a single-beneficiary State in which situated, under the purview of 
Availability Based Tariff (ABT) – Kayamkulam GPS. 
 
The following were present: 
 

1. Shri V.B.K. Jain, NTPC 
2. Shri I.J. Kapoor, NTPC 
3. Shri S.K. Mandal, NTPC 
4. Shri Y.M. Murali, NTPC 
5. Smt Rachna Mehta, NTPC 
6. Shri Balaji Dubey, NTPC 
7. Shri S.K. Aggarwal, NTPC 
8. Shri A.K. Juneja, NTPC 
9. Shri V. Ramesh Balu, KSEB 
10. Shri M.T. George, KSEB 
11. Shri R. Balachandran, KSEB 
 
 

ORDER 
(DATE OF HEARING : 31.1.2006) 

 
 The Commission by its order dated 4.7.2005 had decided to implement ABT on 

single-beneficiary generating stations, which included Kayamkulam GPS owned by 

National Thermal Power Corporation Limited (NTPC), the generating company owned 

or controlled by the Central Government, with effect from 1.12.2005.   

 

2. NTPC filed an affidavit stating that it had installed special energy meters on 

outgoing feeders for measurement of actual ex-bus generation and had also installed 
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necessary communication facilities.  However, the joint action plan could not be 

prepared since Kerala State Electricity Board (KSEB), the beneficiary, had certain 

reservations to the proposal of implementation of ABT.  It was stated that KSEB would 

be directly approaching the Commission to apprise it of the technical difficulties.  No 

formal request was received from KSEB.  Accordingly, notices were issued to the 

parties concerned.  

 

3. We have heard Shri V.B.K. Jain for NTPC and the representative of KSEB, who 

narrated the technical difficulties and made a prayer for deferment of the proposal of 

implementation of ABT on the generating station.   

 

4. We direct that the difficulties envisaged by KSEB  shall be placed on record 

before the Commission through an affidavit latest by 20.2.2006.  These difficulties will 

be considered by a one-member Bench of the Commission with  Shri Bhanu Bhushan, 

Member.  The Bench will make appropriate recommendations to the Commission after 

hearing the parties concerned, latest by 5.3.2006.  The parties shall appear before the 

Bench on 24.2.2006 at Thiruvananthapuram at 4.30 P.M.  

 

 
       Sd/-       Sd/-          Sd/-   Sd/- 
(A.H. JUNG)   (BHANU BHUSHAN) (K.N. SINHA)             (ASHOK BASU) 
  MEMBER           MEMBER     MEMBER              CHAIRPERSON 
 
New Delhi dated the 13th February 2006  
  


